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Co.peasatioa to RaDway Accident 
Victials 

2445. PROF. NARAIN CHAND 

Ea"iroameataJ aearuee 01 Deyelop. 
meat Projectl 

PARASHAR: Will the Minister of· 2446. PROF. NAiAIN CHAND 
PARASHAR : Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

RAILWAYS be pleased to state : 

(a) whether there is any mechanism to 
ensure the quick payment of relief/compen-
sation to the next of kin of passengers 
killed in railway accidents; 

(b) if so, the details thereof; 

(c) the number of persons to whom 
compensation bas been pa id in respect 
of the accidents which occurred during the 
past three years including the current 
financial year; 

(d) whether any such claims are still 
pending; and 

(e) if so, the details thereof including 
the period for which these are pending with 
reference to date of each accident? 

THE MINISTER OF STATE OF THE 
MINISTR'Y OF RAILWAYS (SHRI 
MAD HA VRAO SCJNDIA): (a) and (b). 
ImmeJiate relief in the fonn of ex-gratia 
payment is made to the ntxt of kins of 
deceased and the persons injure d in train 
accidents. 

Caim compensations a re however, 
decided by "-ex-Officio or Ad h~ Claims 
Commissioners, who function under the 
control of the respective Higb Courts. 

Railway makes the payment immedia-
tely on the award being Biven by the 
Claims Commissioners. 

(c) to (e). The information is beiDa 
colJccted ud will be laid on the Table of 
the Sabha. 

(a) whether the Union Government 
have received any request from the State 
Government of Himachal Pradesh since 
1 August, 1987 for grant of permission for. 
the felling of trees required for the execu-
t ion of development schemes like construc-
tion of roads, rural electrification, trription 
and drinking water supply; 

(b) if so, the details thereor; and 

(c) the names of the schemes which 
ha ve been cleared todate and the likely date 
by which the remaining schemes would be 
cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): <a> 
A totat of 8 such requests have been r ccci-
ved from the State Government of Hima-
chal Pradesh since 1.8.1987 under tho 
Forest (Conserva\ion) Act, 1980. 

(b) A statement Ihowins the details is 
given below. 

(c) One case, namely construction 01 
the Bath Valley Medium Irrigation cana1 
requirina divenion of 1.92 ha. of forest 
land, hal been approved. ReprdiDa the 
other 7 case" a decision can be taken only 
when complete details are made available 
by the State Government. 

StateIBeDt 

SI. No. Propoaal lor 

I. 132 KV Tr. Line from 
a-I to Itunibar 

Dato of 
receipt 

7.8.87 

Area 
ba. 

17.558 




